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others for appearing the selection test

at gonal Training Centre, sini in Bihar £

11,10,1993 te 30,11.1993, After completion

Heard shri D. R.Patnaik,learne&d counsel

for the applicant and shri 3.pal,leamed

senior Counselfor the railways and have also

perused the records.
For the purpose of considering this
petition, it is not necessary to go into too

many facts of this case. applicant in this

Oricinal Application has prayed for a di rectio

to the Respondents to promote him to the
post of switchman £rom the date other
employees have Deen promoted on compl etion
of their training at Sini,

Respondents have filed their counter

explaining the facts of this case.No rejoinder

has been filed,Case of the applicant is that
he is working as Liver-man Grade-A from

8.2.1993 in the scale of t5. 9501500/ R
resgonse to a notice inviting applications
for promotion to the post of swkttchman in '
;scalé of 15.1200-2040/-,he applied alengwith
including written and viva-voce test and

and cleared the said test and was empan el 1 ed

alongwith 18 other persons, These 19 a_nployeebs

including applicant were sent for training

rom
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panel were . promoted in order dated x3.F2.X®e8p o \ ¢ e TR0
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time of their promotion to the post of

SWitchman had completed two years of
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Respondents have stated that out of

S1.N0s.13 to 17 were also promoted to T o b -0 A

the post of switchm‘an in order datead ‘
o \weihee,

22.7.1994 when they had completed two j‘l e aed-
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years of service in the lower grade, |
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Narendra 3ehera whose name appeared at | ..
v | OFdey 217095

sl.No,}8 was also given such promotion,}
- Nowe aPfeavs. one week

‘l”f.lfhe is a‘s'oﬂeq +o %\UL
Vequisidea.

applicant would als© have oeenentitled |
for promotion on completion of two yea%s

Respondents have stated that the
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man Gr.A but he could not be promoted E
because bepartmental proceedings were §
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of which in order dated 21,9,93 at
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Anne ure-r/4 he was imposed with punishmen®  \
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of withholding his one increment for a
period of two years without cimmulative | j\
effect,This punisiment was given effe,ct?%}i) .
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, in the panel with

benefits

. 0.2,

KNM/CM,

applicant which fell due on 1,3.1994,

Respoidents have stated that this _ .
punistment had spent its force byzﬂ.l.‘t
and the applicant is therefore, ensc{'i\{.lecf
for promotiedn from 1.3. 1\?96 BRAX tkg '
to the post of swibcbana'r\fcf.ﬁ&ve‘note that
his increment was stopped for a pericd
of twe years from 1,3,94 to 1,3,19%

out accerding to the circular annexed by |
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the applicant at Annexure-5 imposition ﬂé\(‘ \l\ovi,\g%\w e

of this punishment could not have the
result of withholding of his promoticn
after expiry of punistment peried,In view':
of this we direct the Respondents to :
pLomote the applicant to the post of
Switchman after expiry of the punist'men,’
accoprdance with his position
all consequential
if nx already done,.

with the above directions the ]

is allewed,NO cests,
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